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STATEMENT RE: CREATION OF
WHEAT ZONES

The Minister of Food and Agricul-
ture (Shri Swaran Singh): In the light
of the supply and price position of
indigenous wheat in different States
and of the prospect of current wheat
crop, Government have reviewed the
question of forming wheat zones.
Government consider that such for=
mation of zones is necessary in order
to conserve supplies of wheat in
important wheat consuming areas and
to concentrate on the areas of shortage
in which Government could distribute
supplies of imported wheat from Cen-
tral stocks. It has accordingly been
decided that with immediate effect the
following wheat zones should be
formed:

1. Punjab and the Union Terri-
tories of Delhi and Himachal
Pradesh. Export of wheat
and wheat products from this
zone to Jammu and Kashmir
will be permitted.

2, Uttar Pradesh.

3. Rajasthan.

4. Madhya Pradesh.

5. Bihar.

6. Maharashtra. Export of wheat
and wheat products from this
zone to Goa will be permit-
ted

7. Gujarat.

8. Southern States of Andhra
Pradesh, Madras, Mysore,

Kerala and Pondicherry.

9. The residual zone of the States
of West Bengal, Orissa,
Assam, Nagaland and the
Union Territories of Tripura
and Manipur.

2, Export of wheat and wheat pro-
ducts from, and import into, each of
the zones will be prohibited except
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under permits to be issued by the
State Governments with the concur-
rence of the Central Government.
The intention is that such permits
should not be normally granted on
private trade account. In the circum-
stances, inter-zone movement of
wheat would be restricted to Gov-
ernment or State-sponsored accounts.

8. The State Governments have
been asked to take measures required
to enforce the zonal system and to
check smuggling between States.

4, Government hope that this step
will not only improve the price and
supply position in important wheat
consuming States but also enable
Government to meet better the needs
of other States for imported wheat.
The supplies of imported wheat to
Roller Mills in all States will continue
undiminished and, if required, even
at an accelerated pace.

Shri Ranga (Chittoor): May I know
whether the State trading or State
operations with regard to this matter
would be carried on on a no-profit-
no-joss basis or whether the export-
ing or importing State Governments
will be allowed to make profits in
these transactions?

Shri Swaran Singh: It is a matter
of detail, but in the trade operations
if private trade can make some
reasonable profit, I am not in princi-
ple opposed to a State making a small
profit. I cannot say that it will be
on such a basis that there will be no
profit of any type.

Shri Tyagi (Dehra Dun): In these
days of scarcity when increased dear-
ness allowance is being given, there

should not be even a small profit
made by the State.
Shri Nath Pal (Rajapur): The

creation of these wheat zones, as we
understand it, is one of the measures
to meet the shortage of wheat in'the
country. Is it a fact that Govern-
ment have also contemnplated entering
into a new PL-480 agreement with
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the USA to build up the buffer stock

in the country, and the hon. Minister

is going to the USA for that purpose?

Shri Swaran Simgh: It is our inten-
tion to explore the possibility of
importing more wheat, but so far as
the current year is concerned, we
have already got considerable quanti-
ties of wheat which can be imported
under the earlier agreement, and as
for all the quantity that cannot be
brought in by June, we are already
requesting the US Government to
extend the period by a further year
or so g0 that the remaining part of
those supplies which we have not
actually received, based on the earlier
contract could be available.

Shri Ramga: The hon. Minister has
enunciated a very dangerous princi=-
ple which has never been adopted by
Government so far.

Mr. Speaker: That can be discussed
on a separate motion and not now.

Shri Ranga: That will take too
much time,

Sh= A, P. Jain (Tumkur): I do
not dispute the statement of the Food
Minister that normally some profit
may be made even on the grain trade.
But in the present -circumstances,
when the main intention of under-
taking all these steps is to lower the
price, how does he justify the making
of any profit by the States, howsoever
small that may be?

8hri Swaran Singh: I am not say-
ing that they will necessarily make
any profit. 1 expect that no profit
will be made, but I do want to make
it clear ....

Shri Tyagl: We shall not permit
any profit on foodgrains.

Mr. Speaker: There is going to be
a debate on the Demands for Grants
relating to the Food and Agriculture
Ministry on the 25th inst., and these
points can be discussed then.
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Shri Tyagl: We cannot permit any
profit on foodgrains.

Shri Swaram Singh: When we talk
of State trading in foodgrains, or
trading on State-sponsored account,
where a thing has to move on
State-sponsored account, it is true
that normally the consumer will get
it at a price which will definitely be
lower than would be the case if the
wheat moves on private account. But
to make a categorical statement with
regard to each transaction, ...

Shri Ranga: The hon. Minister is
enunciating a new policy....

Shri Swaran Singh: ....that it will
be purely on a no-profit-no-loss basis
is difficult. ...

Shri Ramga: This is a new policy
which the hon. Minister has enunciat-
ed. Let the Prime Minister make the
position clear.

Mr. Speaker: On the 25th instant,
we are going to have the debate on
the Demands for Grants relating to
the Ministry of Food and Agriculture.
And these points can be discussed at
that time.

Shri Nath Pai: I think that (it
should be a matter of national policy
that foodgrains should be subsidised.
That being the position, if it is said
that the State can make a small pro-
fit, then does the hon. Minister want
the State to be reduced to a middle-
man?

Shri Swaran Singh: May I clarify
the position? I think that it is not
the intention of the exporting States,
that is, the surplus States, to make
any money over this issue, But let us
try to understand the position. In
the present circumstances, when any
quantity of wheat moves from a sur-
plus State to a deficit State purely
on normal trade account, the profits
that are made are . . . unconscion-
able ....
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Shri Ranga: There should be no
profit. Why use the word ‘profit’ al
all?

Shri Swaran Singh:....I do not
know whether my hon. friend opposite

has ever raised any objection to
that . . . .

Shri Ranga: There should be no
profit. The word ‘profit’ itself should
not be used. It is most immoral.

Shri Swaran Singh: It is our inten-
tion to cut down the heavy profit of
the middlemen, and in the process,
we have to recover various items like
the cost of transport, cost of storage
and a number of other items.

Shrimati Renu Chakravartty (Bar-
rackpore): Profit is different from
the cost of carriage etc.

Shri Swaran Singh: These are the
wvarious items, the biggest items
which cannot be ignored, and it will
not be correct to expect that with
regard to each lot a separate account
will be kept. But, on the whole, the

intention is not to use this as an
instrument of making any profit.
Shri Ranga: I hope the Prime

Minister will assert himself over this
matter.

‘Mr. Speaker: Day after tomorrow
the Food and Agriculture Ministry's
Demands are coming up for discus-
sion.
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Shri Sinhasan Singh (Gorakhpur):
While laying down the principle of
inter-State transport, has Government
fixed any price against the prevailing
price, and what will be the price at
which Government expects that one

State will be able to export to an-
other? Is there any fixed price
stipulated for the purpose?

Shri Swaran Singh: No. We have

not discussed that matter either with
the surplus States or with the States
to which any surplus may have to
be moved.
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Dr. L .M. Singhvl (Jodhpur): 1Is
this wheat zones plan also linked with
fixing of procurement price and

whether there will be fixation of ceil-
ing price in each one of the zones?

Measures (Amendment)
Bill
Why is the Minister not prepared to
make a categorical statement that no
profit will be made on this? What is
the reason?

Shri Swaran Singh: There are two
questions the Member has asked, one,
is as to whether there is going to be
any price fixed by way of procure-
ment. The intention is not to have
the type of statulory procurement
which is resorted to in the case of
procuring rice because I think large
quantities are not likely to be thrown
up by way of surplus. The present
position is that floor prices with
regard to wheat in different parts of
the country have already been
announced. That is really a floor.

Shri Ranga: So far as the peasant
is concerned, that is the real price.

Shri Swaran Singh: So far as the
other issue is concerned, I have
already clarified the position and
have nothing more to add.

12.44 hrs.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL*

The Deputy Minister in the Minis-
try of Labour amd Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Manubhai
Shah, I beg to move for leave to
introduce a Bill further to amend the
Standards of Weights and Measures
Act, 1956.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend
the Standards of Weights and
Measures Act, 1956.”

The motion was adopted.

Shri C. R. Pattabhi Raman: I intro-
duce the Bill.
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